
FIR No.02/2019
PS Alipur
U/s 387/120B/506/34 IPC
State Vs. Aman @ Sunil @ Kala & Ors.

04.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application seeking acceptance of bail bond on

behalf of the applicant/accused Aman @ Sunil @ Kala & Ors.

At this stage, Ld. Counsel for the applicant submits that

applicant/accused has already been released from JC and he

is not pressing the present application.

Considering the facts of the case and keeping in view the

submissions,  present  application  is  disposed  off  as  not

pressed.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/04.06.2021



FIR No.10228/2020
PS Alipur
U/s 379/411/34 IPC
State Vs. Gaurav

04.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused.

This is an application for grant of interim bail u/s 437 Cr.

PC  for  a  period  of  90  days  filed  on  behalf  of  the

applicant/accused Gaurav.

None has appeared on behalf  of  the applicant  despite

giving of due information of time of hearing well in advance and

waiting since morning. It is already 3.00 PM.

In the interest of justice, put up for consideration on the

application on 05.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/04.06.2021



FIR No.218/2021
PS Model Town
U/s 302/308/365/325/323/341/506/188/269/34/120-B IPC & 
25/54/59 Arms Act.
State Vs. Sushil Kumar 

04.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Pradeep Rana, Sh. Kumar Vaibhaw and Sh. Satwik 
Misra, Ld. Counsels for the applicant

Heard. Perused. 

This is an application filed on behalf of applicant/accused

Sushil Kumar u/s 172 1B of the Cr. P.C. seeking pagination of

the case diary.

Reply filed on behalf of the IO. Same is taken on record.

Copy supplied. 

Ld. Counsels for the applicant prays for adjournment due

to  networking  problem  for  arguments  on  the  abvesaid

application.

At request, put up for consideration on the application on

07.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/04.06.2021



FIR No.210/21
PS Shahbad Dairy
U/s 420 IPC
State Vs. 1. Rajesh Paswan 

2. Manoj Prasad

04.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant
IO ASI Surender Dahiya alongwith Inspector Vijay Kumar 
in person

Heard. Perused.

This is an application  filed by the IO for interrogation of

the accused persons namely Rajesh Paswan & Manoj Prasad.

It is submitted by the IO that the accused Rajesh Paswan

and  Manoj  Prasad  have  been  arrested  by  the  officials  of

ISC/Crime Branch in case FIR no.82/21 u/s 419/420/34 IPC

PS Crime Branch and during investigation both the accused

persons disclosed their  involvement in the present case.  IO

has sought permission to interrogate the accused persons and

necessary directions to concerned Superintendent to facilitate

the interrogation on accused persons.

Keeping in view the abovesaid facts and submissions of



the  IO  as  well  as  considering  the  disclosure  and

linked/technical  evidence  in  the  present  case,  present

application  is  allowed.  IO  is  permitted  to  interrogate  the

accused & arrest, if  required, for further proceedings, as per

law.

Copy of the order be given dasti to the IO.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/04.06.2021



FIR No.80/2021
PS Narela Industrial Area
U/s 380/411 IPC
State Vs. Arun @ Ganja

04.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  for  calling  report  from  the  Jail

Superintendent  with  clarification  for  not  releasing  accused/

applicant Arun @ Ganja.

Perusal  of  recccord  reveals  that  present  matter  is

pertaining to PS Narela Industrial Area and Ms. Richa Sharma,

Ld. MM (North)  is having jurisdiction of  PS Narela Industrial

Area. Meaning thereby, the court of undersigned is not having

jurisdiction to hear, try and adjudicate the  present case. 

At this stage, Ld.Counsel for the applicant submits that

he is not pressing the present application as the accused has

already been released from the JC.



Considering the facts of the case and keeping in view the

submissions,  present  application  is  disposed  off  as  not

pressed. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/04.06.2021



FIR No.395/2021
PS Alipur
U/s 33 (1)/38/58 (d) Delhi Ex. Act
State Vs. Santosh Kumar

04.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

Ld. Counsel for the applicant.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Santosh Kumar.

Heard. Perused.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 30.05.2021. It is further submitted that

nothing  was  recovered  from the  accused  and  he  has  been

falsely implicated in the present case. It  is  further submitted

that  investigation  of  the  present  case  has  already  been

completed  and  he  is  no  more  required  for  the  further

investigation in the present  case. In view of  the outbreak of

COVID-19 pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.



Perusal of the report revealed that the allegations against

the accused are that he was apprehended alongwith total 15

patties having 750 of quarter bottles of illicit liquor in a vehicle

no. DL-2CAD 7622. The source of the said illicit liquor as well

as  involvement  of  other  co-accused  persons  is  under

investigation.

Allegations  against  the  accused  are  serious  in  nature.

The investigation of  the case is  at  the initial  stage.  Moreso,

possibility cannot be ignored that the accused might influence,

allure  or  extend threat  to  the  victims/witness  of  the  present

case, if  released on bail.  Hence, considering the nature and

facts of the case, no ground is made out for grant of bail to the

accused at this stage. Accordingly, the present application is

dismissed. 

Copy of the order be given dasti as prayed for. 

Copy of the order be also sent to the DLSA (North) as

well  as  concerned  Jail  Superintendent  for  intimation  and

record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/04.06.2021



FIR No.000193/21
PS Alipur
U/s 379/411 IPC

04.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of mobile phone make

OPPO ASI on supardari filed on behalf Rajesh Gurjar.

Heard. Perused the report of the IO.

Perusal of report reveals that IO has no objection if the

mobile phone in question is released to the applicant.  

In view of the directions given by the Hon'ble Supreme

Court in case titled as Sunder Bhai Ambalal Desai Vs. State

of Gujrat, AIR 2003 SC 638 and Hon'ble High Court in case

titled as  Manjit Singh Vs. State in Crl. M.C. No. 4485/2013

dated 10.09.2014, the mobile phone in question be released to

the applicant  on furnishing  security bond as per valuation

report  of  the  Mobile  Phone.  IO  is  directed  to  prepare  a

detailed panchnama and shall also take the photographs of the

mobile phone from all the angles which shall be countersigned

by the complainant as well as by the accused and the person



to whom the Mobile phone is released. The said panchnama

shall be filed alongwith the chargesheet. IO is directed to get

the valuation done of the mobile phone prior to releasing the

same to the applicant  as per directions of  Hon'ble Supreme

Court. 

Copy of the order  be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/04.06.2021



FIR No.95/2021
PS Alipur
U/s 380/411 IPC
State Vs. Namit & Ors.

04.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of jamatalashi articles

filed on behalf of the accused Namit.

Heard. Perused the reply filed by the IO.

It  is  stated  in  the  reply  that  IO  does  not  have  any

objection  for  the  release  of  the  Jamatalashi  articles  of  the

applcant. Accordingly, IO is directed to release the articles as

per the Personal Search memo, as per rules.

Application stands disposed of accordingly. 

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/04.06.2021



FIR No.253/2017
PS Alipur
U/s 379/356/34 IPC 
State Vs. Shubham

04.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO HC Satender Lamba through VC

Heard. Perused. 

This is an application for issuance of proceedings u/s 82

Cr. PC against accused Shubham.

Perusal of the record reveals that NBWs issued against

accused  Shubham were  not  executed  as  accused  was  not

found at the given address. It appears that accused Shubham

is intentionally evading his arrest and deliberately absconding. 

Keeping in view the same, let proceedings u/s 82 Cr. PC

be issued against the accused Shubham for  15.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/04.06.2021


